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Notification
The 15th February, 2020

No. 02-HLA of 2020/12/3024.— The Haryana State Higher Education Council (Amendment)
Bill, 2020, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 02- HLA of 2020
THE HARYANA STATE HIGHER EDUCATION COUNCIL (AMENDMENT) BILL, 2020
A
BILL
further to amend the Haryana State Higher Education Council Act, 2018.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. This Act may be called the Haryana State Higher Education Council (Amendment)
Act, 2020.

2. In clause (f) of section 2 of the Haryana State Higher Education Council Act, 2018
(hereinafter called the principal Act), after the words “Higher Education”, the words “including
Government, Government aided, private colleges and universities” shall be inserted.

3. In section 3 of the principal Act,-
(1) in sub-section (1),-
(a) in clause (c), the following clause shall be substituted, namely:-
“(c) State Project Director-Member Secretary;”;
(b)  clause (d) shall be omitted;
(¢)  for clause (e), the following clause shall be substituted, namely:-
“(e) Additional Chief Secretary/Principal Secretary, Higher Education
Department, Haryana or his representative not below the rank of
Director, Higher Education Department, Haryana-Member;”;
(d)  for clause (f), the following clause shall be substituted, namely:-
“(f)  Additional Chief Secretary/Principal Secretary, Technical Education
Department, Haryana or his representative not below the rank of
Director, Technical Education Department, Haryana-Member;”;
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(e) in clause (h),-

@D for the sign “.” existing at the end, the sign “:” shall be substituted; and

(IT)  the following proviso shall be inserted, namely:-

“Provided further that the State Government on the
recommendation of Chairperson of the Council may add additional
members/special invitees, as may be required.”.

(i)  sub-section (4) shall be omitted;
(iii)  for sub-section (5), the following sub-section shall be substituted, namely:-

“(5) One-fourth members of the Council including the Chairperson and the
Member Secretary present in person shall form the quorum at every meeting of the
Council:

Provided that if within fifteen minutes from the time appointed for the
meeting, no quorum is present, the meeting shall stand adjourned. The adjourned
meeting may take place after two hours on that very day or as decided by the
Chairperson. At such an adjourned meeting, no quorum shall be necessary and the
members present may transact the business for which the meeting was called for.”.

4. In section 4 of the principal Act, after the words “selects a Chairperson”, the words “to be
appointed by the State Government” shall be inserted.

5. In sub-section (1) of section 5 of the principal Act, for the words “the selection”, the words
“preparing a panel for the selection committee for the appointment” shall be substituted.

6. In sub-section (1) of section 8 of the principal Act, after the words “appointed by”, the
words “the State Government on the recommendations of” shall be added.

7. In section 10 of the principal Act,-
(1) for clause (vii), the following clause shall be substituted, namely:-

“(vil) to collect data pertaining to Higher Education from Government and
institution from time to time;”; and

(i)  in clause (xiv), for the sign and word, “colleges”, the words “of higher education”
shall be substituted.
8. In section 11 of the principal Act,-
(1) in sub-section (1), for the words “one meeting in three months”, the words “two
meetings in a year atleast once in six months” shall be substituted; and
(il))  sub-section (3) shall be omitted.

9. In section 15 of the principal Act, after the words “State Government”, the words “and
adopted by the Council” shall be added.
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STATEMENT OF OBJECTS AND REASONS

The Haryana State Higher Education Council came into existence after enactment of the Haryana State Higher
Education Council Bill, 2018. The State Government considered it expedient to establish a State Council for Higher
Education as a collective of the Government, Universities, academics and experts with a view to forge a synergic
relationship among them by occupying an operational space between the Government and the Universities and
Colleges on one hand and between the Universities/ Colleges and apex level regulatory bodies on the other. Since its
establishment, the Council has been working towards bringing qualitative changes in higher education system in
universities and colleges. To bring in more systemic changes and for the smooth functioning of the Council, it was
observed that there is a requirement to bring amendment in some sections of the Haryana State Higher Education
Council Act, 2018.

Hence, this Bill.

KANWAR PAL,
Education Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 15th February, 2020. Secretary.
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